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ORIGINAL APPLICATION NOB122/99.
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] Per shri Re.G,Vaildyanatha, vice Chairman }

This is an application challenging the order of
punishment dated 23/11/97 anﬂ‘fagiéther consequential
reliefs, We have heard the applicant in person and
shri VeSeMasurkar, counsel for respondents regarding
 admission, |
24 The applicant ig challenging tﬁe‘wflegality
of the charge sheet and enquiry report and the £inal
punishment imposed by Disciplinary authority. It is well
settled that without exhausting the statutory remedies,
thelapplicant cannot approach the Tribunal, 1In this
case the applicant has approached this Tribunal after

submitting an appeal to the President of India, Railway Kiv/////
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1Board. New Delhi, a copy of which is at pagee35 of the
paperbooks The appeal is pending before the pppellate

anthoritys

- 3é We therefore feel that at this stage it

is not desirable to admit this OA since the appeal
is pending before the apppellate authoritys It is
for the appellate authority to consider all the facts
and pass appropriate oxﬁers as per rules, simce
the appeal was filed ir June,88, we direct the
arpellate authority to dispose of the appeal within
a period of four months from the date of receipt
of copy of this orderJ

4, In the resuit_.. the 0A is disposed of at
admission stage with a direction to appellate
Authority to dispose of applicant‘'s appeal within

a period of four months from the date of receipt

. of copy of this order. Needless to say if any

adverse order is passed by 2Appellate authority,
the applicant can approache this Tribunal.

Copy of the order be sent to the secretary,’
Ministry of Railways, Rail Bhavan, New Delhi - for
ifformation and to comply¥ .~ with the directions about
disposal of appeal. <
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